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10, Director of Horticulture, Karnataka to represent the

Written Answers 322

Government of Karnataka Member
i1, Director of Horticulture, Andhra Pradesh to repre-
sent the State of Andhra Pradesh, Member
12, Director of Horticulture, Orissa to represent the
State of Orissa, Member
13. Joint Director of Agriculture (Commercial Crops),
Government of West Bengal to represent the State
of West Bengal. Member
14, Additional Director of Agriculture, Pondicherry to
represent the Union Territory of Pondicherry, Member
15. Shri Guthala Gowda to represent the Coconut Pro-
cessing Industry, Member
Revision of Charter Policy MENT (SHRI CHANDULAL CHAND.
RAKAR): (a) and (b). Due to the
4037, SHRI DAULATSINHIJI difficulties experienced by the Enforce-
JADEIJA : : ment Authorities in implementing the
SHRI BH VIJAYA KUMAR 40 fathoms limit for operation of charter-
RA&U . ed vessels, the Maritime Zones of India
: Rules, 1982 were amended in April, 1985
SHRI V. SOBHANADREES- whereby a distance limitation of 24 nauti-
WARA RAO :

SHRI INDRAIJIT GUPTA

Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) the extra area that has become
available to foreiga charter fishing vessels,
after revising the charter policy in April,
1985 ;

(b) whether this extra area will not
harm the interests of our fishing
industry ;

(c) the steps being taken to ensure
that no shrimp are caught by foreign
charter fishing vessels ;

(d) whether Government are consider-
ing any representation for reverting to the
40 fathom rule for foreign boats ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-

cal miles was introduced on the west
coast and between Nizamapatnam and
Paradeep on the east coast; South of
Nizamapatnam the distance limitation is
12 nautical miles, The 24 nautical miles
line runs aimost parallel to the 40 fathom
zone, and the depth is more than
40 fathoms beyond 12 nautical miles
south of Nizamapatnam on the east
coast. In addition, some pockets having
resource potential on the west, south-west
and the east coasts have been excluded
from the purview of the chartered vessels
to protect the interest of the Indian
Fishing industry,

(c) As per the Maritime Zones of
India Rules 1982 the Chartered Foreign
Fishing Vessels are prohibited to under-
take shrimping operation for the exploita-
tion of coastal shrimps, Violation of the
rules is punishable with fine as well as
cancellation of charter permits,

(d) No, Sir,

(¢) The question does not arise. -





